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UPON hearing the counsel the Court made the following
ORDER

IA No 23435 of 2024 for intervention stands allowed.

We have heard Dr S Muralidhar, senior counsel for the petitioner along with
Ms Disha Wadekar, counsel and Mr Anuj Saxena, counsel for the intervenor.
Besides Ms Aishwarya Bhati, learned Additional Solicitor General for the
Union of India, we have heard Mr Tapesh Kumar Singh, senior counsel for the
State of Jharkhand, Mr Pradeep Misra, counsel for the State of Uttar Pradesh,
Mr Himanshu Chakravarty, counsel for the State of West Bengal, Dr Ravindra
Chingale, counsel for the State of Maharashtra, Mr Shubasish Mohanty,
counsel for the State of Orissa, Mr D L Chidananda, counsel for the State of
Karnataka, Mr Mahfooz Ahsan Nazki, counsel for the State of Andhra Pradesh
and Mr Sabarish Subramanian, counsel for the State of Tamil Nadu. These
are the States who have appeared before this Court.

Arguments concluded.
Judgment reserved.

Counsel for the parties shall file their brief notes of submission not exceeding
five pages each by 5 pm on 12 July 2024, which shall also be emailed to
cmvc.dyc@gmail.com.

(CHETAN KUMAR) (SAROJ KUMARI GAUR)
A.R.-cum-P.S. Assistant Registrar
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